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1 2 3 4 5

4 % 200M Free Style Relay  9.35.5 .. .. ..
4 % 100M Medlay Relay 4.50.00 5.07.5 5.45.00 6.10.00
200M Indv. Medlay - 2.30.00 2.35.00 3.00.00 3.06.5
400M Indv. Medlay 5.35.00 5.45.00 11.10.5 11 40.00
Cycling (Men Section)

1000 M Sprint 13.50 Sec.

1000 M Time Trial 1 min. 20 Sec.

4000 M Individual Pursuit 5 min. 45 sec.

4000 M Team Pursuit 5 min. 25 sec.

1600 M Team Time Trial
100 M Rcad Team Time Trial
Women Section

1000 M Sprint

1000 M Trial

3000 M Indv. Pursuit

3000 M Team Pursuit

Weight Lifting

2 min. 08 sec.
2 hrs. 50 min. 00 sec.

16.00 sec.

I min. 35 sec.

5 min. 10 sec.

4 min. 48.00 sec.

- Category Upto 18 Years Upto 20 Yeurs
52 kg Snatch+Jerk = 180 kg Snatch +-Jerk 190 kg
56 kg . ,. = 195kg . 210 kg
60 kg . . = 205kg = 222.5kg
67.5 kg o . = 210kg " . o= 232.5kg
75 kg ” , = 215kg " = 240 kg
82.5kg . » = 220kg ” == 245 kg
90 kg _ - . = 225kg ” w == 250 kg
100 kg . = 230kg . 250 kg
Over 100 kg ’ = 230kg ’ , =
[English) (b) if so, the details ot the char-
L. ges made against each of the Societies

Irregularities in  Cooperative group and names and addresses of the Socie-

Housing Societies in Delhi ties against whom action has been

4372. SHR1 SURYA NARAYAN
SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether there had been a num-
ber of charges of irregularities agajhst
some of the Cooperative Group Hous-
ing Societies in the Capital; :

taken and offenders punished under
the specific provisions of particular
Law/Act during the last three years;

(¢) the manner by which the Dethi
Cooperative  Societies Act or Con-
sumers Protection Act, 1986 and their
rules etc. can provide adequate safe-
guards to the aggricvéd members who
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become victims of organised mis-
management, malpractices and cheat-
ing by the respective office-bearers of
the various housing societies, operat-
ing in Delhi;. and -

(d) the specific provisions under
which - Government agencies, Lok
Adalats or Consumers Protection Act
can help the aggreived members/con-
sumers, in apprehending the culprits
mentioned in part (c) above?

THE MINISTER OF STATE IN
THE MINISTRY OF URBAN DE-
VELOPMENT (SHRI M. ARUNA-
CHALAM): (a) and (b) The informa-
tion is being collected and will be
laid on the Table of the Sabha.

(¢) and (d) The Delhi Cooperative
Societies Act, 1972, Rules framed
thereunder and the Bye-laws of the
Societies provide for safeguards against
mis-management/mal-functioning in
Housing Societies.

_ Under Section 32 of Delhi Coopera-
tive Societies Act, 1972 the erring
Management Committee of the socie-
ty can be superseded. Under Section
54 and 55, there is a provision for
inspection and enquiry and under Sec-
tion 59 enquiry can be initiated to
restore the property to the society.
Further under Section 60 of the Act,
the members can make reference to
the Registrar for settlement of dispute
which.can be taken up for arbitration
under Section 61.  Provisions for
audit, inspection and enquiry etc. are
also contained in Rules 84 to. 87 of
ll)ge;gx Cooperative . Societies Rules,

Reservation of Teaching Posts
:Women in Central Universities

for

‘}374. SHRI P. P. KALIAPERU-

MAE: Will the Minister of HUMAN

1. CE DEVELOPMENT be
ased to state:

(l.)‘.'!he percentage 'of women tea-
chers: irl ‘Centrd) Uhiveérsities;
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(b) whether there is any proposal
for reservation of teaching posts for
women; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
(SHRI ARJUN SINGH): (a) Accord-
ing to the information furnished by
Universities, the percentage of women

teachers in Central Universities is
as follows:
(i) University of Delhi 16.5%,
(ii) Jamia Millia Islamia  17.7%;
(iii) Jawaharlal Nehru 22.489;

University

(iv) Indira Gandhi National 40%,
Open University

Information in respect of other
Central Universities is being collected
and will be laid on the Table of the
House.

(b) and (¢) No, Sir. According to
existing instructions of Government.
reservation of posts is only for Sche-
duled Castes/Scheduled Tribes and
Physically Handicapped persons.

Role of Forest jons in Ame-
liorating the Conditions of Adivasis

4375. SHR1 CHANDUBHAl DE-
SHMUKH: Will the Minister of EN-
VIRONMENT AND FORESTS be
pleased to state:

(a) the names of the States where
state forest corporations have been set
up for the improvement upliftment of
the conditions of the adivasis;

(b) the functions of such forest cor-
porations; -

(c) the other details in this regard:
and . - -

(d) the steps taken by such forest

ration for the ameliorating the
conditions of Adivasis?



